
)'
.-i

r*

CEiMTRAL ]NiSTRAT I>/E TRI3UMAL
fRIIsfCjPAL BENCH, DELHI.

R.A. 97 in 0. A. 1611/90.

3hri Pritam Singh

Union of Jhdia 8, Others

V/s.

Dated: June 6, 1991.

Pet it ion er.

R.espon dents.

ORPffi:

The petitioner, who was applicant in O.A. 1611/90

titled "Shri Pritam 3ingh Vs. Un ion of Jidia 8. Others" has
thepreferred the instant Heview Application under Section 22(3)(f)/

Administrative Tribunals Act, 1985, seek ing. rev iew of the

judgment dated 22-3-1991 rendered in the aforesaid O.A.

2* As provided by Sect ion 22(3)(f) of the Act ibid,
the Triounal possesses the same powers of reviev/ as are vested

in a civil court, while trying a civil suit. As per the

provisions of Order XLVII, Rule 1 of the Code of Civil

Procedure, a dec is ion/judgment/order can be reviewed;

(i) if it suffers from an error apparent on the
face of the record; or

( ii) is liable to be reviewed on account of discovery
of any new material or evidence which was not
within the knowledge of the party or could not
be produced by h im at the time the judgment was
made, despite due diligence; or

( iii) for any other sufficient reason, construed to
mean '^analogous reason".

The R.A. of the petitioner is not covered by any of the three

conditions enumerated above. The points raised in the R.A,

were taken into account Lt the judgement v/h ile;^allowing the

application in terms of the directions given in the judgment.

vVe do not find any justification in support of the ground that

the judgment should be reviewed. Jh sum, the Review Application

merits rejection and the same is hereby rejected.
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